
TBZ MINIITD 0-.. STAT,S IN 
T!I& ~~ OP ~ ANp 
])Bp~" '1:JNJ)ER THE I 

C'fJ'Mtii~ OF nuME :MINISTER 
(SHIRl C. P. N. aINGH): (a) and 
(b). A Court of Inquiry is investi-

'1ating the CQuse at the aircrash in 
Ae:ra on 32nd Feb.ruary, 1980 result-
ing in the death of 47, Defence 
personnel and the findings will be 
available only after the investigations 
have been completed. 

(c) As immediate assistaQce, the 
famUy of each Air Force personne1 
kiUed has been paid an amount rang-
ing from Rs. 950/- to Rs. 2,000/- and 
the family of each Army personnel 
'killed a sum of Rs. 500/-. Instruc-
tions have been issued to effect all 
the prescribed payments to the de-
pendents of all the unfortunate per-
sonnel killed. 

Reconsideration of Nuclear Policy 

*28. SHRI N. E. HORO: Will the 
Minister of DEFENCE be pleased to 
state: 

(a) whether there is any proposal 
under the consideration of Govern-
ment to reconsider its stand on the 
nuclear issue if Pakistan "~ent nuclear; 
and 

(b) whether any statenlent hac; beeD 
issued by the Pakista'1 P.reaident that 
1hey would get the 'results' within 
'One year? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
AND DEPARTMENTS UNDER THE 
CHARGE OF PRIME MINISTER 
(SHRI C. P. N. SINGH) : (a) and 
(b). Government have \Seen press 
reports abou,t Pakistan's eftor'ts to 
acquire nuclear wea.JJ0n.4 ~d about 
the "Statement of the Prelide~t of 
PaCWan referred to t. the question. 
Our consistent nuclear »olley, so far, 
has been that we would employ 
31ucl,.. energy tor D88ce.fW. aDd con-
structive purpos_ QIlly. 
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*29. SHRr TAlUQ ANW All: WID 
the Minister • BOME AWADtS be 
pleased to state! 

(a) whether Qov~nt ~ve ,o1:lrf ~ 
tained. any report on tDe 1'ePotted ~ 
cidents of murder, plunder and ~ 
in Parasbif;ha; and 

(b) if so, details thereOf and. tile 
steps taken by the GovernIneat tD 
the matter? 

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): (a) 
Yes, Sir. 

(b) According to informatlon fur-
nished by the Government of Bihar 
a mob armed with rifles, guns and 
other deadly weapons surrounded vi]... 
lage Parasbigha on the night of 6-7th 
February, 1980 and committed arson 
and murders resulting in the death of 
11 persons On the spot and injuries to 
9 persons. One of the in i ured suc-
cumbed to his injuries. -~ case VIas 
I"cg.m:ered pn 7th February, 1980 
under different sections at the Indian 
Penal Code and the Arms Act. 26 
accused persons have been arrested 
so far and action is being taken to 
apprehend 4:9 absconders. Investiga-
tion of this caSe is expected to be 
completed shortly. 

Following the incident orders under 
section 144 of the Code of Criminal 
Procedure have been promulgated 
throughout Jebanabad Bub-division 
and Magistrateg with armed force 
haVe also been deployed in Parasbigba 
and in 10 adjoining vUlaies. Senior 
Magistrates and police officers. have 
been made incharge of zones for 
maintenance of law and order in ~en .. 
sitive villages. Mounted :police b,ve 
also been dePloyed. A member ot 
lloard of Revenue 1las been asked to 
inquire into alleged adm~nistrative 
lapses in connection with this b\cJ-
dent. The Deputy Inspector Oenerd 
of Police, 'M*gadh 1tangta~ District 
Magistrate and S~. of pol~, a.,-a, 
SIIb ~ 0Ilcer •• Atftt... 
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SUpdt. of Poliee, I~hanabad have 
been transferred. 

Relief work was taken up and 
arrangements were made to distri-
bute food, clothing and blankets to 
tbe victims and provide tents for im-
mediate shelter to thoSe rendered 
homeless. Steps have been taken to 
provide permanent shelter to the vic-
tims. ,State Government have sanc-
tioned Rs. 5,000 to each family of the 
deceased person and Rs 1,000 to every 
injured person. Ex-gratia payment 
at the rate of Rs. 1,500 per buffalo and 
Bs. 150 per goat has also been sanc-
tioned by the Government il" respect 
Of animals that perished in the Inci-
dent. 

-rake o'Ver 8f distribution of Bajaj & 
priya Scooters 

.30. SHRI SATISH PRASAD 
SINGH: 
SHRI R. L. P. VERMA: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether there is a very lop g 
queue for booking of Bajaj and Priya 
Scooters manufactured by Bajaj Auto 
Limited and its allied concern· , 

(b) whether these scootp.rs qre avail-
able in the black market at very high 
rates; 

(c) if so, whether Government pro-
pose to take over its distribution sys-
tem by making it available to Gov-
ernment servants and V.I.Ps as was 
done before; and 

(d) if so, when a decision is likeJy 
to be taken? 

THE MINISTER OF FINANCE AND 
INDUSTRY (SRRI R VENKATARA-
MAN) : (a) The waiiing period ~ re-
latively long for these scooters. 

(b) The manufacturers have re-
ported that no Intendmg purthaser 

is required to pay in excess.1 the 
prescribed price for the purchase of 
scooter fr()m" the authorised dealer •. 
However, theSe males of scooters a.re 
reported to be enjoying a premium in 
the second-hand market. 

(c) There is no such proposal under 
Government's consideration. 

(d) Does not arise. 

Sonfthi COmmittee Report on Bole of 
Small Scale Sktor in »evelGplllellt of 

Electronics Industry 

*31. SHRI R K. MHALGI: wili the 
PRIME MINISTER be pleased to lay 
a statement showIng: 

(a) whether it is a fact that the 
Sandhi Committee has submitted its 
detailed report about the role of small 
scale sector in the development of elec-
tronics industry; 

(b) If so, when and what are the 
findings and main recommendations of 
the said committee; 

(c) what deciSIon Government have 
taken in this regard; and 

(d) if not, the reasons for the delay 
in taking a deciSion, and when the 
same is likely to be taken? 

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes , 
Sir. The Review Committee on Elec-
tronics beaded by Shri Sondhi which 
was set up by J anata Party Govern-
ment haS' submitted its Report. The 
Report also covers the rolf!' of the 
small scale sector in the development 
of the electronic industry; 

(b) The Conclusions at Summary 
of R.ecomIr..endations ot the Committee 
ate placed on the Table of the HOUle. 
[PltJ.Ced in. Lib'ra1'lI. See No. LT-4091 
80]. 

(e) attd (d). The finding. ctf the Re-
port are under atudy. 




